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Learned counsel for the petitioner 

Shri A.K.ChoUdhury and his Associates are not 

'present. No request has there been made on 

their behalf seeking adjournment, In this 199 

matter pleadings have been completed long ago 
In view of this it is not possible to drag on 
the matter indefinitely. We have, therefore1  

heard Shri BJal, the learned senior counsel 

appearing for the Railways and aoso perused 

the records. 
For the purpose of considering this 

Application it is not necessary to go into tC 

many fts of this case. The admitted positic 
is that in response to an adveisement the 

petitioner appeared at thenation and 

viva voce test condtxted by he Railway 

Recruitment Board for the post of N.T.2.C. 

(Ticket Collector) and was ultimately sel 

The applicant was informed in letter dated 

13.11.1990 (Annexure..4) that he has been 

selected for the above said post and his n 

has been recommended to S.E.Railway Admini 

tion for issuing appointment order. But as 

no appointment order was issued to him it 

!inspite of his filing representation the 

applicant approhed this Tribunal in this 
.Ae with a prayer that:direction be issued 

to the Railway authorities to issue order of 

appointment to him in pursuance of the lette 

dated 13.11. 1990 of the Railway Recruitment 

Board vide Annexure'.4. 
Respondents in their counter have 

5tated that at time of the applicant1 s nane 

WaS recommended by the Railway Recruitment 
Board for appointment, there was no vacancy 

in the post of Trainee Trains Clerk, against 
ihich post the applicant had been selected 

nd that is why immediately the applicant 
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000 ~ could not be offered appointment. But 

Sub5equefltly some vacancies came into 

existence and the applicant has been 
offered appointment by the D.a.M., Kharaç 

and the applicant has reported for medic 
examination and other tests. It has been 

submitted by the respondents that in case 

the applicant clearethe medical test he 

would be sent for training and after 
completion of such training he would be 
appointed to the post of Trainee Trains 

Clerk. The counter has been filed in June 
and thereafter the matter has not been 

taken up. In view of this it is not 

possible to know if the applicant has 

cleared the medical test as also the 

training and joined the post. But as the 
prayer of the applicant is for direction 

to Respondents to issue offer of appointm 

and such offer of appointment having been 

issued in favour of the applicant, the 0* 
has become infructuous and is disposed of 

accordingly, but without any order as to 
costs. 
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